
as Prevention ot JANUARY 25, 1980 BlackmaTke~ing and . 
maintenance of supplIes etc. B~lt 

The motion was adopted. 
HRI P. SHIV SHANKER: 

introduce the Bill. 
I 

TATEMENT RE REPRESENTATIION 
OF THE PEOPLE (AMENDIMENT) 
ORDINANCE" 1979. 

THE WNISTER OF LAW, JUSrI'ICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV S lANKER): I beg to lay on the 
table an explanatory statement (Hindi 
and English versions) giving reasons 
for immediate legislation by the Re-
presentAtion o,f the People (Amend-
ment) Ordinance, 1979. 

12.0 hr. . I 
PREVENTION OF BLACKMARKET-
ING A.ND' MAINTENANCE OF 
SU PLIES OF ESSENTIAL COM-
MODITIES BILL'" 

THE MINISTER OF COMMERCE 
AND STEEL AND· ~1INES & CIVIL 
SUPPLIES (SHR.I PRANAB MUK-
IERJEE): I beg to n1.0ve for leave 

to introduce a Bill to provide for de-
tention in certain cases for purpOse of 
prevention of blackmarketing and 
maintenance of supplies of commodi-
ties essential to the community and 
or matt rs connected therewith. 
(Interruptions) 

SHRI NIREN GHOSH (Dum Dum): 
I oppose it ...... (Interruption~) . 

MR. SPEAKER: I have got with me 
the names of Members who want to 
oppose the Bill at the introduction 
stage. I will now call them. They 
may please be precise. 

SHRI JAGJIWAN RAM (Sasaram): 
t the motion b moved first. The 

motion is not before the House. 
MR. SPEAKE'R= He has moved the 

motion. ' hri -Tyotirmoy Bosu. 
SHRJ JYOTI MOY BOSU (Diamond 
arbour): Sir tbi pernicious ordi-

na ce was promulgated in October, 
979 and since the . , .. 
SHRI K MAMURTHY (Krishna-

giri): . ight y pointed out by 

Babuji. the motion 1.s not before ,the 
House. How can he Taise the obJec-
tion at this Istage the motion has not 
been moved since it is not the pro-
perty of the House. 

MR SPEAKER: The motion is be-
fore the House. Motion moved: 

"That leave be granted to intro-
duce a Bill to provide for detention 
in certain cases for the purpose of 
prevention of blackmarketing an~ 
main tenance of supplies of com.modi .. 
ties essential to the community and 
for matters connected therewith." 

SBRI JYOT'IRMOY, BOSU (Diamond 
Harbour): In the Staternent o'f Objects 
and Reasons, it is stated: 

"Although the E,ssential CommodL 
ties Act, 1955 made comprehensive 
provisions for the regulation of pro.-
duction, supply, distribution, prices 
and trade and commerce in cctm-
modities declared essential under 
the Act and although the penal pre-
visions in the Act w re made more 
stringent in accordance with the re-
commendations of the Law Com-
mission in their Forty-seventh Re ... 
port, it was found not adeqt ate to 
deal with .situation." 

Can you imagine a Government as 
helpless as this? I will cite an exam-
ple. This Ordinance was promulgated 
in October, 1979 and good three 
months have passed and during these 
three months,. the price rise has .been 
phenomenon, one of the highest in re-
cent times. '"'The OrdInance has not 
worked. Therefor, this preventive 
detention Act is not going to deliver 
the goods. Unless there is a rf~al po-
litical will to suppress blackmarketing 
and profiteering by those who are 
financing all this big bourgeois poli-
tica parties, the objectives, cannot be 
!; cb eved. . .. (In,temtptlons). What 
happened? When COFEPOSA was 
enacted, a circular ca e from the 
then PI-ime Minister',s Secretariat in 
1976 i I remember ,cor ectly if you 
want, I can get a copy-in which it 
was stated that no action should be 
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taken against the big business houses 
which were involved in invoice mani. 
pulation. 

We have got enough decu-
mcnts. · This pernicious Bill is for 
detention without trial. If a Govern-
ment c nnoi, with all the huge ad-
ministrative machinery at its com-
mand, bring culprits to book, it is 
strange. I am quite aware that in a 
capitalist system, it just cannot 
bc' done because profit is 
the only motive of every operation 
in this country. (Interruptions). In 

. the objects its lf, it has been clearly 
stated that the law is incapable of 
taking charge. It does not necessarily 
mean that in a democracy. you are 
going to detain people-after revela-
tions of Emergency and after what 
the Shah CommissiOn has pointed 
1hings out time and again. (Interrup-
tions). My party will use all the 
pow r at its command .... and yoU can 
see that in West Bengal there is not 
a single case of blackmarketing. 

If you read Article 22 of the Consti-
tution, you will find that its spirit is 
that detention without trial should not 
be done. It is clearJy stated. I am 
not a lawyer. I do not gO into the 
language. Justice Hidayatullah-Mr. 
Shiv Shanker, please look at the 
judgement delivered by Mr. Hidaya-
tu lah-has clearly decried this sort 
of a measure. 

I 1 ise to oppose the introduction ot 
this Bill with all the might at my 
command. 

DR. SUBRAMANIAM SWAMY 
(Bombay No th ast): I rise to op-
pose the introduction of the Bill, be-
cause it provides for reventive 
detenti'on. The idea underlying ~lre~ 
ventive detention is a bho ren to our 
democratic society. The world over 
the human right movement has made 
it a major plank. Any Government 
which canno rol a countr \v;thout 
pr v ntive detention, is not fit to 

e. Thel efo my fundamental' 
objection is to the preventive deten-
tion a peet of this Bill. 

I was surprised that this Govern-
ment has brought this Bill, consider-
ing that this was brought in the form 
of an ordinance by the previous Gov-
e nment. (Interruptions} This Bill 
has come after an ordinance brought 
in by the previous Government. That 
previous Gov rnment was brought 
into eXIstence by people ~ike ~/fr. 
Jyotirmoy Bosu's party. (Interrup-
tions) . 

MR. SPEAKER: Order, order please. 
DR. SUBRAMANIAM SWAM : Of 

course, those who are shouting now 
here, also helped. So far as Mr. 
Jyotirm'~y Bosu is concerned, it is 
one of his moral chickens coming 
home to roost. Therefore, I fully 
and thoroughly oppose the introduc-
tion of this Bi~l. 

Thill. SPEAKER: No'w Mr. Sl)alnat~ 
Chatterje . 

SHRI H. N. NANJE (Hassan): I 
om on a point of order. 

MR. SPEAKER : There i3 no point 
·order. Under what rule? 

SHRI H. N. NANJE: I would li e 
10 draw your attention to rule 7~. The 
rule says; 

"If a motion for leave to intro -
du{' \3 Bill is oppos d, the Spe ker, 
after permitting, if he hinks fit. 
brief statements from the mem'ber 
who oppo es the motion and the 
memb r who moved the motion, 
may without further debate, -ut 
the question .... ". 

MR. SPEAKER: But I have allowed 
him. 

SHRI H. N. NANJE: But only one 
person' not all. 

MR. SPEAKER: t is my di re-
tion. I haY looked into it. Th Si· h 
Lok Sa a did it and now I am do-
ing it. ow, Mr. Somnath Chatterjee. 

SHRI SO A TH C 'ITE JEE 
(Jadavpur): Mr. Sp aker. Sir altho h 
th Pr ventiO!1 
f 
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conduct 0 .... the diff ent govern.tlents 
es iaily the Congress Government 
that we had-that it is more used for 
purposes other than thQ8e mentioned 
in this Bill. 

When the MISA was passed, solemn 
ssurances were given on the Floor 01 

this House by the then Prime Min-
ister who is again the Prime Minister 
and by the then Home Minister that 
i' will not be used against a single 
political opponent in this country. I 
n not dwell upon that how and 

rhat type ot misuse it was made of, 
namely, the MISA against the politi-
cal opponents in this country. There-
fore, our objection is on prinCiple, 
because it seems, that the Congress 
(1) Government in this country C'ln-

ot surviv without a bla k law, dra 
conian law like this. And although 

are hearing fulminations against 
the Lok Dial Government, care-taker 
overnment every minute we find 

that this Government has openly ad-
opted a p rnicious measure which 
had been brought in by the ordinance 
hat was promulgated by the Lok 

Dal Government. We are against it. 
hatever D'r. Subramaniam Swamy 

might bave said. He should have 
been forthright in reminding my 
frIends opDOsite that it was with 

heir written support that the Iok 
Dal Government sat hpre. 

PROF. M ffiJ DANDAWATE 
(R japur): It never sat here. 

HRl SOM ATH CHATTERJEE: 
The ition is this. In vie\\7 of the 
scant respect the Ruling .arty has 
for civil liberties, we ~re protesting 
a ainst the intro uction of this Bill' 

nd a1 0 on th point of .constitutional 
incompetence I am also opposing the 
introduction of this Bill. You would 
b kind enough to 0'" through clause 
8 which provide or supply of he 

ou ds of det tion wJthin a cer-
days' in some 

itution '\ hich 
- ou t 

maintenance of supplies etc, Bin 
as l)O!Ssible after the detention. A 

Bill., a statute cannot add to the con. 
stitutional provisions. What is sou-
ght to be done is this. There is 
sought to be a fixation of a time limit 
which is contrary to the constitutional 
prOV1Slon. Therefore, what is sought 
to be done by cIa use 8 is that it im-
pinged directly on Article 22(5) of the 
Constitution of India. The hon. Mi-
nister would kindly take the trouble 
of looking at it if he has a COpy of 
the Constitution; if he has not, I can 
give him that. 

SHRI PRANAB MUKHERJEE: 
I have. 

SHRl SOMNATH CHATTERJEE: 
l hope he has the latest edition also, 
not the old one. I would request 
the hon. Minister to, address us on 
that. Therefore, it goes to the root of 
the validity of the Bill itself. There-
fore, in the light of that you will kind-
ly look into that and g'vc your rul-
ing whether it is permissible to in-
troduce this Bill at aU. 

PROF. MADHU DANDAVATE: He 
has challenged the legislati ve compe-
tence Of that. 

SHRI CHANDRAJE T YADAV 
(Azamgarh): Mr. SDea}"er, Sir, this 

Ordinance was brought in a par-
ticular situation. But now the pre ... 
s/~nt Government is going to make it .. 
a regular legislation. I am opposing 
the leave to intoduce the Bill and 
am saying that this new Gov-
ernment has taken charge, why 
should the Government have a lack 0 
self-confidence that it cannot cr ate a 
condition in the country where 
such a legislation is not necessary. 
Why should they want to de- < 

tain people without giving them fair 
and enough opportunities to defend 
themselves? Therefore, I would like 
to say that this kind of thin s like 
blackmarketing, hoarding and rising 
price have to be stOpPed and tb 'Gov-
ernment will get total su_ po"'1 from 

r body if they take e£fectiv me-
ures. But I would a peal to the 

Government that, before thinking of 
rin ing this kind of legislation, they 
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must take nec ssary ste s to stablish 
ublic distribution system on a 1 rge 
ale. They should also creat a con ... 

ition w her the blackmarkeieers 
and hc,arders are treated as anti-
soci 1 elements. I think that the 

resent la s are nough to take care 
of these things. Therefore, I would 
like that this Bill should not be 
introduced. I oppose the leave to 
introduce the Bin. 

SH 1 G. M. BANATvVALLA (Pon-
nani): l\,tfay r draw your . attention 
to rule 72? I want to raise a point 

f order. Under rule 72 it is clearly 
provided th t where a motion is op-
posed on the ground that the Bill 
initiates legislation outside the 
legislative competence f the House, 
the Speaker may peTnlit a full dis-
cussion thereon. Here an hon. 
Member is challenging the constitu-
tional competence of the Bill and 
th r fore, a full discussion is neces-
sary ul'"'de the proviso to rule 72. 

MR. SP AI(ER: I have given full 
cOl1sidt:ratiol1. I have alloV\Ted four 
Memher s 1/J speak on it. 

SHRJ G. M. BANATVl AL~A: 
That is not a full discussion. 

MR. SPEAKER: Thai i more than 
required. I have overruled your 
objection, Please take your seat. 

(Interruptions) 

SHRI G. M. BANATWALLA: The 
point I am raising is totally different. 
It is not about four Members having 
opposed it; four Members gave 
notice. That is all right. Here the 
constitutional competenc is challen-
ged. Therefore a full discussion in 
which other Members who have not 
given notice can e part und 
p ovi 0 to rule 72. 

MR. SPEAKER: The hon. ember 
will remember that even after the 
expiry of the time I allowed MeIn-

ers to take art in the discussion. 
How do you say th t it is beyond the 
legislative competence. It i 
opinion. 

maintenance oj suppU~ etc. Bilt 
(Int. rruption ) 

MR. SPEAKER: I h ve los it. 
Shri Mukherjee. 

SHRI P AN B MU HERJEE: 
You h ~e called e. Let the hon. 
Members lL t n to me. have moved 
this motion and let th m listen to 
me. They can decide whether it i 
beyond legislative competence. 

MR. SPEAKER: 0 dtr, order. II 
is a mott r of opinion. I have to 
decid ' it. You can 'lot take it for 
grant d. 

SHRI SOl\INATH Ct-IATTERJEE: 
The hon. Sp .... ker .. e cr decid sit. 

MR. SPE KER: It ha been the 
practi"'e here that th ·peaker does 
not give a ruling as regards legi la-
tive c mpetenc_. 

S RI INDR.'\JIT GUPTA (Basir-
hat): The La\\- rv.riniste)' wants to 
say something. 

SHRI G. ~vl. B NATWALLA: Our 
rights al.'e b _ing en 'J'oached upon. 
It is unfair. 

MR. SPEAKER: Your ,\\Tord can-
not be the final say. 

SHRI G. M. BANATWALL : Let 
the House have a full dlscuss'on 
then the House will decide about 
constitutional validity. 

R. SPEA ER: Mr. C · tt 
has said something. :Now let 
here Mr. Pranab Mukherjee. 

SHRI INDR JIT GUPTA: Th 
Law Minister is standing up to r 1y. 
He ants to ay something about 
th con titutional com ete ceo Le 
Us hear him. (I terruption ). 

MR. SPEAK : The L w Mini 
is the authority on law. L t 
e plai . 

THE 
TICE AND CO 
(8 I P. SHIV S ... ~~ ...... ;a. 

a the que tion 
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petence is 'concerned, that is covered 
by Entry No. 3 in the Concurtent 
List of the Seventh Schedule, read 
with article 22 of the Constitution. 
Now the obj'ection that has been 
raised by my han. friend, Shri 
Chatterjee is, ~hat clause 8 of this 
Bill contravenes article 22 (5). That 
would not be case of legislative 
competenc. Article 22 (5) says that 
as soon as may be the person de-
tained may be informed of the 

ounds on which he j s detained. 
Claus·e 8 .of the Bill says that in or-
dinary circumstances, within 5 days 
he should be , informed of the 
grounds and in: extraordinary cir-
cumstances he should be informed 
of the grounds not later than 10 days. 
So far as this objection is concerned, 
it does not fall within the case of 
legislative competence at all. Legis-
lative competence is there under 
Entry No. 3 read with article 22. If 
I have got to concede. to the argu-
ments of my friend, at best all that he 
can say is that clause 8 is opposed to 
article 22(5). Beyond that he can-
not s y that the Bill lackl3 legislative 
competence. I rna T say that clause 
8 is perfectly valid and such provi-
sions were upheld by the 
Supreme Court. Therefore, the 
question of legislative competence 
does not aris . in this case. Only it 
you come to the conclusion that this 
House lacks the legislative compe-
tence, then only a full-dress debates 
is . allowed. Since there is no ques-
tion of legislative competence, the 
questtion of full-dress debate does 
not arise. 

SHRI RAM JETHMALANI (Bom-
bay North .. West): Kindly read rule 
72. 

(Interruptions) 

Und r Rule 72 ... t ' 

(Interruptions) 

MR. SPEAKER: Please it down.. 
1 will decide everything. 

Not recorded. 

maintenance of supplies etc, Bitl 
( Interruptions) . * 

MR. SPEAKE,R: No·thing is to be 
recorded without, my permjssion. 
You are referring under Rule 72 to 
what? 

(Interruptions) * * 
MR. SPEAKER: Please sit down. 

He is referrng to Rule 72,. 
(Interrup'tions) *:;: 

MR. SPE_~KER: Under the rule 
they are referring something and I 
have to decide it. You are not 
c()mpetent. Please sit down, 

(Interrup'tions) otc * 
MR. SPEAI\::ER: I have called the 

hon. Member. He is pointing to a 
cel"tain rule. I am going to listen 
to it. Why are you trying to 
interrupt? 

(In,t er?'up\f;ions) III lie 

MR. SPEAKER: I will decide 
whether it is out of order or not. 
Please sit down. 

(Intcrrup'tions) * * 
SHRI RAM JETHMALANI: Sir. 

in the exercise of your discretion 
you have been good enough to per-
mit brief statement'S from those who 
oppose the introduction of the Bill 
under the first part of Rule 72. Now, 
the first part is over. There are 
some Members who wish to oppose 
the introduction of this Bill not on 
the ground of any p inciple or other-
wL<:;e, but on the ground that the 
Bill is out,side the legislative com-
petence of this Parliament, Now, 
legislative competence does nOt de- .. 
pend merely upon an entry in the 
three Lists. There can be lack of 
legis~ative competance because the 
Bill is opposed to a Fundamenta. 
Right which is guaranbed under the 
Constitution because every Fundemen-
tal Right is a restriction upon th 
legislative competence of Parlaiment. 
Parliament cannot transgress beyond 
certain limits. Mr. Shiv Shanker 
should have no difficulty in appreciat .. 
ing that there can be lack of legisla ... 



45 Prevention of MAGHA 5, 1901 (SAKA) B'{,a,ckmarketing and 

tive competence On two grounds. 
One ground has been· mentioned by 
Mr. Chatterjee. The oth ground 
on which I am opposing and on 
which I hope the Law Minister will 
a ply his mind serious y to this pro-
blem and not go by mere party con-
siderations is this, In the famous 
j udgem nt known as! the Maneka 
Gandhi Passport case the Supreme 
Court has laid down the principle (i) 
that hereafter nobody shall be de-
prived of liberty except in accordan-
Ce with the procedure established by 
law, and (H)-which is a revolution-
ery change of law-that the proce-
dure must be fair. Now, any proce-
dure in which .... 

( Interruptions) 

MR. SPEAKER: Please sit down. 
He is referring to a certain thing. 

SHRI RAM JETHMALANI: If 
you read that judgment carefully, you 
will find that the judgement lays 
down the principle that no procedure 
can be considered fair in \vhich a 
person is deprived of his liberty at 
the whim of the executive authori-
ties. In other words, Article 21 
as interpreted recently by the Supre-
me Court make it competent fO,r 
Par Hamen t to pass a ra w 
of preventive detention in which a 
person will b deprived of his liberty 
me 'ely beeaU'se an executive officer 
has suspicion. Now, the second 
ground of lack of legislative compe-
tence is that of clause 3 (b) which 
defines the prejudicial activities in 
question. Clause 3 (b) is wholy 
beyond the legislative competence 
because Entry 3 of List III which you 
have ta lked about does not cover 
ClaUSe 3(b) at all, It may possibly 
cover the first part, but the second part 
s wholly outside the sphere 0 legisla-
tive competence under Entry 3 of 
List m. We would requ st you, 
therefore to ·ndly apply your mind 
to t .. 

Sir, I wan to remind 
roster 0 his Party's 

whieh I heartily 

maintenance of su.ppties etc. Bitl 
P rty ha pledg d .. (lnt.erru.ptions). 
I am old enough to urviv thi 
noise and you cannot prevent m 
from making my submission by mak-
ing nois. It is u el ss and you at 
only wasting time .. (Int rruptions). 

Their own p ty manifesto says 
that they will restore the rule of 
law, th y will establish the rule of 
law, they will sustain th rule of law. 
The rule of law has b en defined by 
the International Commission of 
Jurists, at '\\7hich the representatives 
of India and the representatives 0 
this Congress Government w r pre-
sent, thus. They have said that 
preventive det tion in time of peac 
is inconsistent with the rule of aw. 
Therefore, I wish to remind you that 
yOU are doing something which is in-
consistent with your own manifesto, 
with yo r own declared polici ,an 
you have b 1indly adopted a measure 
\lV~ich w u 'ntroduced by the Lok 
Dal Government or reasons which 
are not far to 'Seek. 

Those who have been long enou h in 
this Parliament will ecall that even 
when my Government, th Janata 
Party Government, tried to intro-
duce the Criminal Proe dul' 
Code (Amendment) Bill which 
contained provlsIon of preventive 
detention, the whol party 0PP . ed 
the move of the Government, an 
ultimately our own Gov rnment wa 
defeated by our own party because 
said that we shall not allow pr v n-
tive detention. So, it is a questio 
of principl. The mOlr noise they ar 
making, the Ie s we are incline 
t entrust they droconian po er 
this Government. 

MR. SPEAKER: Atte I ha 
heard everybody, I will put it to 
House, and th House wil decid 

SHRI RANAB MUK 
would like to make one 
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A oint h9S been raised by Mr. 
Ram Jethmalaru and othe s on a 
question of principle whether we 
should have a preventive detention 
m asures at all or not. I am really 
amused to listen to th' s because 
when they brought the Constitution 
Amendment Bill, if I remember cor-
rectly, when they amended article 
22 of the Constitution, they retained 
the prOvision of preventive detention, 
and the wording incorporated in this 
Bill is practically lifted from there. 

SHRI RAM JETHMALANI: I 
opposed on the floor f the House 
even roy own party's measure. 

SHRI PRANAB MUKHERJEE: 
Mr. Ram J ethmal ni may be a very 
important person, and sometimes he 
may consider himself as more than 
a party, but when we talk of the 
party system, individuals do not 
ount, and however important Mr. 
am Jethmalani or "X" or "Y" may be 

his party retained preventive deten-
tions. The question is the whatever 
a guards were provid d in the 

amendments brought forward by the 
o ty-fourth Amendment by the 

J ata Party Government- I am not 
talking of the Lok Dal Government-
have been bodily incorporated in the 
text of this ordinance and this Bill. 

SHRI JYOTIRMOY BOSU: So, you 
e ollowing them. 

SH I PRANAB MUKHERJEE: 
This is an enablin provision. Mr. 
Jyotirmoy Bosu went to the extent 

f aying that the Government of 
W s Bengal was not going to apply 
it. I would humbly and roo t res-
pect ully r mind him that he should 
orget the existence of a weak Gov-

e t at the Centre. We know our 
competence, how within our area of 
omp tence to make a state Govern-
ent a e to bide by a provi ion. 

not going into th t problem 

(Inte uptions)· 
. SPEAKER: Nothing should 

permission. 
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S RI PRANAB MUKHERJEE: 
Another a5; t of the gument 
which Mr Subramaniam Swamy and 
Mr Ram J ethmalani said is that they 
are 0 posed to any type of preven-
tive detention. Perhaps, in their 
exuberance, they forget that 
COFEPOSA, which is a Preventive 
Detention Act, is v r much there in 
the statute book and the J anata Gov-
ernment, during its tenure of two 
years, did not remove that piece of 
legislation from the tatute book. So 
far as this piece of legislation is 
concer ed, it is to take care of the 
black marketeers etc. and COFE-
PO SA is to take care of th smuggl-
ers. COFEPOSA already exists. The 
Janata Government did not remove 
1 ha t piece of legislation from the 
sta tute book . Therefore, I seek the 
permission of th House to iut ·oduce 
the Bill. 

MR. SPEAKER: I have htard the 
views from every side of the House. 
N ow I will put it to the House. Every 
Member can vote according to what 
he thinks pro 'er. 

As Division Numbers have not so 
far been allotted to Members, it is 
not possible to hold th Division by 
the Automatic Vote Recording Ma-
chine. Divic;ion will now take place 
by slip system. Members will be 
supplied of their seats with 'Aye'/lNo' 
printed slips for recording their 
votes. 'Aye slip i printed on one 
side in green, both in En lish and 
Hindi, an 'N 0' in red on its reverse. 
On these ~ps Members may kindly 
reco d V0.teS of their choice by sign .. 
ing and writing their names, consti-
tuency nd S atefiUn'on Territory 
and date legibly at the places speci-
fied on the slip. Members who 
desire to r c rd 'Abstention' may ask 
for the 'Abstention' lip which is in 
yellow colour. Immediately after 
recording his vote, each 'Member 
should ass on his slip to the Divi ... 
sion Clerk W 0 will call upon his 
seat to collect the same for handing 
over to the Office s at the Table. 

• I • ,. 
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'That leave be granted to intro-
due a Bill to provide or detelltion 
in certain cases for the purpose of 
prevention of blackmarketing and 
maintenance of supplies of com-
m·odities essentiai to the commtU1ity 
and for matters connected there-
with." 

The Lok Sabha divided 

Division N . 4] [12.45 hrs. 

AYES 

Abbasi, Shri Kazi Jalil 
Abdul Samad, Shri 
Ahmed, Shri Mohd. Asrar 
Ahmed" Shri Md. Kamaluddin 
Ajit Pratap Singh, Shri 
Anbarasu, Shri Era 
Ansari Shri Shafigullah , 
Ansari, Shri Z. R. 
Anuragi, Shri GodU Prasad 
Anthony, Shri Frank 
Arjunan, Shri K. 
Arunachalam, Shri M. 
Ashfaq Hussain, Shri 
Athare, Shri Chandrabhan Balaji 
Azad, Shri Gulam Nabi 
Aziz Imam, Shri 
Bajpai, Dr. Rajendra Kumari 
BaIeshwar Ram, Shri 
Bansi LaI, Shri 
Banwari LaI, Shri 
Barot, Shri Maganbhai 
Behera, Shri Rtasa Behari 
Bhagat, Shri H. K. L. 
Bhagwan Dev, Shri 
Bhardwaj, Shri Parasram 
Bhikhabhai, Shri 
Bhoi, Dr. Krupa Sindhu 
Bhole, Shri R. R. 
Bhuria Shri Dileep Singh 
Bijendra Pal Sin h, Shri 
Birbal, Shri 
Birender Singh Rao, Shri 

Chakradhari, Shri 
Chandra Shekhar Singh~ Shri 
Cbandrakar, Shri Chandu:al 
Chandrasekharappa, hri T. V. 
Charanjit Singh, Shri 
Chawdhury, Shri A. B. A. Ghani 
Channupati, Shrimati Vidya 
Chingwang, Shri 
Chiranji Lal, Sh~i 
Chouhan Shri Fatebh nu Singh , 
Dabhi, Shri Ajitsinh 
Daga, Shri Mool Chand 
Dalbir Singh Shri 
Das, Shri A. C. 
Dennis, Shri N. 
Desai, Shri B. V. 
D varajan, Shri B. 
Dhandapani, Shri C. T . . 
1)) vij ay Sinh, Shri · 
Doonga Singh, hri 
Dorai Sebastian, Shri S. A. 
Dubey, Shri Bindeshwari 
Dubey, Shri Ram Nath 
Ekka, Shri Christopher 
Era Mohan, Shri 
Faleiro, Shri Eduardo 
Fernandes, Shri Oscar 
Gadgil, Shri V. N. 
Gadhavi, Shri Bheravad n K. 
Ga kwad, Shri R. p. 
Gamit, Shri Chhitubhal 
Gandhi, S i Sanjay 
Gehlot, Shri Ashok 
Ghutran Azam, Shri 
Giriraj Singh, Shri 
Gohi], Shri G. 
Gounder, Shri A. Senapathi 
Gowd , Shri D. M. Putte 
Gurblnde Kau', S imati 
Ha ik h B had , Shri 
lIenrrbram, hri th 

ai Naraya f Sh . 
Jain Shri h'ku m 
Jaydeep Si g , Sh . 

5 
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Kailash Pati Shrimati 
Kalpnath Shankar, Shri 
Kama:!: Nath, Shri 
Kandaswamy, Shri M. 
Karma Shri Lachman 
Kashir agar, Shrimati Kesharbai 
Kaul Shrimati Sheila , 
Keyur Bhusan, Shri 
Khan Shri Arif Mohammad , 
Khan, Shri Malik M. M. A. 
Kidwai, Shrinlati M'Dhsina 
Kochack, Shri Ghulam RasOGI 
Kosalram, Shri K. T. 
Krishna Pratap Singh, Shri 
Krishna, Shri S. M. 
Krishna, Shri G. Y. 
Kuchan. Shri Gangadhar S. 
Kulandaivelu, Shri 'V. 
"'unwar Ram, Shri. 

Lakshnlanan, Shri G. 
Mahabh Pr ad Shri , 
Mahajan, Shri Vikram 
Maha~a Shri R. P. , 
Mahendra Prasad, Shri 
Makwann, Shri Narsinh 
Mullu, Shri A. R. 
Mani, Shri K.B.S. 
l\.fanphool Singh, Shri 
M' vani, Shri Ramjibhai 
Me na, Shri Ram Kumar 
Mehta, Dr. Mahipatray M. 
Mishrn, Shri Hari N ath 

ore, Shri Ram Krishna 
Motilal Singh, Shri 

ubarak Shah, Shri Khwaj a 
Mukhopadhyaya, Shri Anand Gopal 
MWldackal . Shri George Joseph , 

urugian, Shri S. 
uthu wnaran, Shri R. 
adar. Shri A. N eel aiohith adasan 

ar tnam, Shri T. 
Nahata, Shri B. R 
N id Shri P. aja gop al 

i D. 

maIntenance of supplies etc. Bin 
Nanje G'Dwda, Shri H. N. 
N ayak, Shri Mrutyanj aya 
N egl, Shri T. S. 
N etam. Shri Arvind 
Nihal Singh, Shri 
Nitya Nanda Misra, Shri 
Odedro, Shri Maldevji NI. 
Oraon, Shri Kart.ik 
Pahadia, Shri Jagannath 
Palaniappan, Shri C. 
Pandey, Shri Kedar 
Pandey, Shri Krishna Chandra 
Panigrahi, Shri Chintamani 
Panika, Shri Ram !'Yare 
Parmar, Shri Hiralal R. 
Patel, Shri Ahmed Mohammed 
Patel, Shri Amrit 
Patel, Shri C. D. 
Patel, Shri Shantubhal 
Patel. Shrl U. iI-t 
PatH Shri Balasaheb Vikhe , 
Patil, Shri Shivraj V. 
Patil, Shri A. T. 
Patn Shri Uttamrao , 
PaUl Shri VasantraG , 
Patll, Shri Veerendra 
Phulwariya, Shri Virda Ram 
Pilot, Shri Rajesh 
Poojary, Shri Janardhana 
PushPa Devi Singh, Kumari 
Prabhu, Shri R. 
Pradhani, Shri K. 
Prasanna, Shri S. N. 
Quadri, Shri S. T. 
Raghavan. Shri V. S. Vijaya 
Rahim, Shri A. A. 
Rai, Shrimati Sahodarabai 
Raju, Shri P. V. G. 
Rakesh, Shrt R. N. 
Ram, Shr.i Ramswaroop 
Ramamurthy, Shri K. 
Ramaswamy, Shri Pandayatehi S. s. 
Rarnuiu, Shri H. G. 
Rana Vir Singh. Shri 
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nga, Shri N. G. 
Ranjit Singh, Shri 
Rao, hrl Jagannath 
Rao, Shri J alagam Kondala 
Ra'v, Shri M. Satyanarayana 
Ravani. Shri Navin 
Rawat, Shri Harish 
Reddy, Shri G. S. 
Reddy, Shri G. Narsimha 
Rothuama, Dr. R. 
Sahi, Shrimati Krishna 
Sahu Shri Narayan , 
Sahu, Shri Shiv Prasad 
Sajjan Kumar, Shri 
Sangma, Shri P. A. 
Sati~h Prasad Singh, Shri 
Saw ant, Shri T. M. 
SCindia, Shri Madhav 
Sel varaj u, Shri N. 
Sen, Shri Ashoke Kumar 
S~thi, Shri Prakash Chand 
Shaktawat, Prof. Nirmala Kumarl 
Shamanna, Shri T. R. 
Shanmugam, Shri P. 
Shantaraln, Shri 
Sharma, Shri K. C. 
Sharma Shri Munder , 
Sharma, Shri Pratap Bhanu 
Sharma, Dr. Shankar Dayal 
Shastri, Shri Dharam pass 
Shastri, Shri Harikishan 

hingada, Shri D. B. 
Shiv Shanker, Shri P. 
Shivendra Bahadur Singh, Shri 
Shivkumar Singh, Shri 
Shukla, Shri Vidya Charan 
Sidna~. Shri S. B. 
Singaravadivel, Shri S. 
Singh, Shri C. P. N. 

lanki, Shri Babu Lal 
Solanki, Shri Natvarsinh 
Sontosh Mohan Dev, Shri 
Sparrow, General R. S. 

eenivasa Prasad, Shri V. 

maintenance of pplies etc. Bin 
Subha, Shri P. M. 
Sukhbuns Kaur, Shrimati 
Sunder Singh, Shri 
Suryawanshi, Shri Narsing Rao 
Swami. Shri K. A. 
Swam.i.nathan, Shri R. V. 
Tariq Anwar, Shri 
Tayeng, Shri Sobeng 
Tewarl, Shri Narayan Datt 
"1 ewary ~ Prof. K. K. 
Thor3t~ uhri Bhausaheb 
Thungori, Shri Prcln Khandu 
Tripathi, Shri R. N. 
Tytler Shri Jagdish 
Uike Shri Chhotelal , 
Ynira~p. Shri Madhusudan 
Vcnkataralnan, Shri R. 
\ ,-relu , Shri A. M. 
Verm<, Shri Jai Ram 
Vijaya Bhaskara, Shri K. 
Vjshwa Nath Pratap Singh, Shri 
Vyas, Shri Girdhari Lal 
Wagh, Dr Praiap 
'\'asnik, Shri Balkrishna Ramchandra 
)- adav. Shrl R. N. 
Yadav, Shri Ram Singh 
'Yadav, Shri Subhash Chandra 
Yellaiah, Shri Nandi 
Zainul Basher, Shri 

NOES 
Acharia, Shri Basudeb 
Agarwal, Shri Satish 
Anwar Ahmed, Shri 
Balan, Shri A. K. 
Balanandan, Shri 
Banatwalla, Shri G. M. 
Baslt., Shri Chitta 
Bhattacharya, Shri Sushi! Kuma 
Biswas, Shri Ajoy 
Bo u Shri Jyotirmoy , 
Chakraborty, hri Satyasadhan 
Chatt rjee, Shri somnath 
Chaudhary, Sliri R. Motibhai 
Ch udhury, Shri Tridib 

~Ubey, Shri Narayan 
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Chowdhary, Shri Saifuddin Pathak, Shri Anand 
Dandavate, Prof. Madhu 
Dandavate, Shrimat' Pramila Madl1u 
Das Shn R, P. 

0, Shri V. Kishore Ch~ndra S. 
Fernandes, Shri George 
Ghosh, Shri Niren 
Giri, Slu 1 Sudhir Kumar 
Gopalan, Shrimati Suseela 
G'oswami, Shrimati Bibha Ghosh 
Goyal, S i K. K. 
Gupta Shri Indrajit 
JI.ald r, Shri Krishna Chandra 
Hannan Mollah, Sbri 
Hasda, Shri Matilal 
r oro, Sh ri Nirel Enem 
Imbichibava Shri E~ K. 
Indervesh, Shri Swami 
Jagjivan Ram, Shri 
J'agpal Singh Shri , 
J iba, Smt. Rane Sird ssai Sayogita 
J ethmalani, Shri Ram 
Karan Singh, Dr. 

ashyap, Shri Jaipal Singh 
han, Shri Ghayoor Ali 

"han, Shri M hmood Hasan 
1 unhambu Shri K. 
Kurie , Shri P. J. 
Lawr nee, Shri M. M. 

adhukar, Shri Kamla Mishra 
Me hata, Shri C. R. 

aitra, Shri Sunil 
MandaI, Shri Dhanik Lal 
MandaI, Shri Sanat Kumar 
:M.halgi, Shri R. K. 
J.\1ishra, Shri Satyagopal 
lVlohammed Ismail Shri 

ukh rjee, Shrimati Geeta 
Mukherje , Shri Samar 
Ngagom Mohen a, Shri 

andit, D . Vas nt Kumar 
Q ulekar, hri Bapusabeb 

Vilas 

Pr adhan, Shri Amar Roy 
Premi, Shri Manga1 Ram 
Rajan, Shri K. A. 
Rajesh Kumar Singh, Shri 
R Clm Awadh, Shri 
Ram Kinkar Shri , 
Ramana Raj Shri M. , 
H.G.sheed Maoood Shri , 
Rjyan, Shri Baju Ban 
Hey, Dr. Saradish 
Sc.ha, Shri Gadadhar 
8ankhwar, Shri Ash Karan 
SLailani, Shri Chandra Pal 
Shakya, Shri Daya Ram 
Shakya, Shri Ram Singh 
Shastri, Shri Rajnath Sonkar 
Shastri, Shri Ramavatar 
8.ingh, Shri B. D 
Singh. Dr. B. N. 
~ ..... lraj Bhan, Shri 
S'Jrya Narayan Singh, Shri 
Swamy, Dr. Subramaniam 

yed Shri Masuda] Hossain 
Tirkey Shri Pius , 
Tur, Shri L. S. 
Verma, Shri Chandradeo Prasad 

T c.:rma, Shri Phool Chand 
V rma, Shri R. L. P. 
Verma, Shri Raghunath Singh 
Verma, Shrl Sheo Sharan 
Yadav, Shri Chandrajit 
Yadav, Shri D. P. 
Y~dav, Shri . p. 
Yadav, Shri Vijay Kumar 
Zainal Abedin. Shri 

MR. SPEAKER: The result of the 
divisIon is: 

Aye -238*; Noes-94. 
The motion was adopted. 

SOME HON. MEMB RS: This is a 
shame .... (Interruptions) 

(Some Hon. Members then left the 
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SHR! PR 'l'AB MUKHERJEE: Sir, 
I introduce the Bill. 

STATEMENT Re PREVENTION O'F 
BLACKMARKETING AND :MAIN-
TENANcE OF SUPPLIES OF ES-
SENTIAL COMMODITIES ORDI-
~ANCE, 19179. 
THE MINISTER OF COMMERCE 

A~D STEEL AND MINES AND 
CIVIL SUPPLIES (SHRI PRANAB 
MUKHElRJEE); Sir, I beg to lay on 
the Table an explanatory statement 
(Hindi and English versions) givi.ng 
reasons for immediate legislation by 
the Prevention of Blackmarketing 
anti Maintenance of Supplies oi 
Es" ntia~. Comm·0ditic~. Ordi!1SnCe, 
] ~)79 . 

IS.57 brs. 
CFNTHAL EXCISES AND S.ALT 
AND AD'DITIONAL DUTIES OF 

E.;(C.LSE (AIvlEND'MENT) BILL* 
THE MINISTER OF FINA"(J';E 

AND INDUSTRY (SHRI R. VEN1{A-
T ARl~ MAN) : Sir, I beg to n10ve for 
leave to introduce a Bill further to 
amend th Central Excises and Salt-
Act, E '44, and the Additional Duties 
of E .. 'cu~e (Goods of Special Imp'0rt-
anCG) .Act, 1957. 

T'vH. SPEAKER: The question 1~: 

"'l'hat J.cave be granted to intro-
du.ce a Bill further to amend the 
C~l~tl'al Excises and Salt Act, 1844, 
fu .d the Additional Duties of Excise 
Goods of Specia~ Importance) Act, 
:"957. 

The motion was adopted. 
eHrn R. VENKATARAMAN: Sir, I 

in roducei" the Bill. 

TATEMENT 
RE CENTRAL EXCISES AND SALT 
A D ADDITIONAL DUTIES OF EX-
C SE (AMENDMENT,) ORDINANCE, 

1979 

S LRI . VENKATARAMAN: Sir, 
I cg to .ay on the Table an explana-

*Published in Gazette of India Ex traor 

tory statement (Hindi and English ver-
sion~) giving reason or immediate 
legislatjon by the Central Excise3 and 
Sa~t and Additional Duties of }~xcise 
(Amendment) Ordinance, 1979. , 

lVIR. SPE ER: The House ta.nds 
adjourned for LW1Ch. We shall lne~t 
again at 2.00 p.m. 

13 hrs. 

Th,e Lok Sabh,a adjourned fOr Lunch 
tiLl Fourteen of the Ctock. 

The Lok sabml. re-assembled after 
Lunch at four minutes past Fourteen 
of the Clock. 

[MR. SPEAK R in the Chair.] 

14:.1' 1 llTc). 

Shri N aik Devarey G. (Kanara) . 

14.0:1 Jus. 

MATTERS UNDER RULE 377 

(i) NEWS BULl ET NS B OADCAST BY ALL 
IND(A RADIO, DELHI ABOUT ELECTION 
TO LoK SABRA FROM PATNA CONSTI-
TUENCY. 

9;.1'1' ~l"{ IT ~ (qe;n) : ~ 
~lmr II ~~ ~fff tf f~ 377 ~ ~ 
f;:n:;;f~Q ~i1 0!1;f~;r <r. ~ \3'~ 
~ij'r ~: 

m-ro vfrCfi HlT r ~ '!f.l1 if tWfT 
~ ~m f~~li.R" ~t:f iT mr mr lfffT ~ mar 7 ~ tf-T :»,ft ~ +i¥11f{lf{1 1f<f'i 
~ ~ IT ~ ~ I flr;ffiT CfiT CfiT11 ~ 
~~ 11~m- ~ 

'@ I ~ctlll)l"il if ~ ~~ qrif 
it .4'11C;F~(T t!ifr tT~ mm ~ ~ 
::;rtl ~ q-re1 pAT 'H51 q I ttl ~ It 
cn:r~ miT ~ m ~ 1f 
ij' ~ ~ ftmr. tro: I 

t ntrod ced with th recommenda ion of the Presi ent. 


